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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

RG/LP Dated 08 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mushtaq Ahmed
S/O Shri Abdul Karim
R/O Ward N. 12, Near Jamia Masjid, Tehsil & District Rajouri

vide notification No. 475 of 2021/RG/LP dated 05.06.2021 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

)/b
(Syed ]Hjtab;hussain)
Regi.strar Administra jion

bbq-;t &)qoS+ • 6 IRG/LP Dated.

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mushtaq Ahmed, Advocate

. .. ... for information and necessary action .
gm

Adrninist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: jq3c1 d }',K /RG/LP Dated: o& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amjad Ali
S/O Shri Abdul Aziz
R/O Swari, Tehsil Kotranka & District Rajouri

vide notification No. 1465 of 2021/RG dated 16.12.2021 for a period of one year

has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(SyedI [taba

Registra!

.g \671262C

:ussain)
Administrgtion

§N,; Iq ' Cg- +& RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amjad Ali, Advocate

. .. ... for information and necessary action.

Regi}tra' min
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

lq3£ <gjogRG/LP Dated
;1

o8 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ashraf
S/O Shri LaI Din
R/O Mohra, Tehsil Kotranka, District Rajouri

vide notification No. 1506 of 2021/RG dated 16.12.2021 for a period of one year

has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

EJ:f„,(Syel Taba

Regis}rar Administr $""b& baAbNo.' 39613- &c, RG/LP Dated:

Copy forwarded to the: -
1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Ashraf, Advocate

. ..... for information and necessary action .

CTo
Registt -mirTist
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HIGH (-''OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: t'{ge' /RG/LP Dated: ag 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Iqra Hussain
D/o Shri Mohd. Hussain
R/o H.No. 24, Dalpatian Mohalla near DC office Jammu, Tehsil & District Jammu

vide notification No. 1206 of 2025/RG/LP dated 04.04.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

b?1%
(Syed MiQtaba Hdssain)
RL eII I

,2G

AdministrationFNo: #'i 621 - gg RG/LP D,t,d,

Copy forwarded to the: -
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Iqra Hussain, Advocate

. .. ... for information and necessary action.

I;:'idl#in
L/

Regi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \'{3+ J.JC/RG/LP Dated: og 07.2026

Provisional admission granted under Advocates Act1 1961 in favour of

Mr. Aaditya Ashok Magotra
S/O Shri Ashok Kumar Magotra
R/O 57/4 ,Chhanni Himmat ,Tehsil Bahu & District Jammu

vide notification No. 1466 of 2025/RC,/LP dated 15.05.2025 far a period of one

Year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verifit,.,ation of
his/her character and antecedents from the CiD

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirY unless the absolute/final enrollWiM
Advocate is ordered there before.

By Order

FollY
itaba H'uss'ain)(Syed

:T}_="""'"';''T"bl I £axe J
No: ;Ii 6 gl- c? e RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu

CPC e-Courtsl High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge LIbrarY: High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aaditya Ashok Magotra, Advocate

. .. ... for information and necessary action.

mia.„Regi ’t„
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 q38 af 2626 /RG/LP Dated: 6& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Rehman
S/O Shri Khadarn Hussain

R/O Saroola, Tehsil Manjakote , District Rajouri

vide notification No. 1467of 2025/R(J/LP dated 15.05.2025 ft.)r a period of one

Year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verifit..,ation of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrdiIlnl&
Advocate is ordered there before.

By Order

a1%
(Syed Mijtaba Husgain)
Registrar Administri n

tLr'
, 7[/6= CNo: 2? 6qa- Idcf RG/tP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge1 Rajouri
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri
C,;PC.e-Couds, High Court of J&K and Ladakh, Jammu for uploading on
the official website. ' ''
Incharge LIbrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abdul Ilehman, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No: I'{B'
a

oaI/RG/LP Dated 68 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abheet Sangotra
S/O Shri Naresh Kumar Sharma

R/O 65 Garhi Bishna, Jourian, Tehsi! Khour, District Jammu

vide notification No. 1469 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

B\,
[ussain)(syd(X %at=

RegistIJr
aPI 69 126

AdministratiDn'FNo: AI toC- ta RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abheet Sangotra, Advocate

. ..... for information and necessary action.

yg
Rl fF7Gmi-;li’sVr;
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HIGH (-"OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

tq god 2029RG/LP
A

Dated: ad 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aditya Yogi
S/O Shri Maharaj Krishan Yogi
R/O Bungam, Martand, Mattan, Tehsil Mattan & District Anantnag

vide notification No. 1470 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel nJ
istrar Administra n

ag 862No: Aq IIB rJa RG/LP Dated,

Copy forwarded to the: -

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library; High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aditya Yogi, Advocate

. .. ... for information and necessary action.

i f.
AdminRegt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

N„ tq 'fI ?:1 ;a&C/RG/LP Dated: o8 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Akanksha Chib
D/o Shri Davinder Singh Chib
R/o Village Palli Demote, Tehsil & District Ramban

vide notification No. 1471 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

+t?'0

)

ussaln(Syed MI
Regislrar

\/
ba f 9626

Administratj{)n

No: al \}\-g& RG/LP D,t,d,
Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Akanksha Chib, Advocate

. .. ... for information and necessary action.

Regt
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

I'{'(2 ,126ARG/LP Dat,d:
V

68 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Amreen

D/O Shri Mohd Iqbal
R/O Mahore, Kund Mahore, Tehsil Mahore & District Reasi

vide notification No. 1473 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

arye(Sye(fM
Registri

962

Administra£ionT
No: JIa\al- 2e RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Amreen, Advocate

. .. ... for information and necessary action.

it%
.dminigtr: nRegi§tlrai
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + J

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tqq3 al IoN/RG/LP Dated : o d 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjali Satnami
D/O Shri Dhananjay Satnami
R/O Sector -3, H.No.341 Channi Himmat, Tehsil Bahu, District Jammu

vide notification No. 1476 of 2025/RC,/'LP dated 15.05.2025 for a period of one

Year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollmentEM
Advocate is ordered there before.

By Order

.„M
Regi!

64 1 69 12,gi

Administration

%No: ;Lq\37 - Lt q RG/LP Dated:

Copy forwarded to the: -
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge1 Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. - -

Incharge LIbrarY, High Court Wing Jammu/Srinagar for information and
atso keeping record of the same.
Ms. Anjali Satnami, Advocate

... ...for information and necessary action.

ID7e
Re: -striIn
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HIGH COURT OF JAMMU & MSHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ lqqtr./JOB/RG/LP Dated: Of 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anuj Sharma
S/O Shri Jung Bahadur Sharma
R/O House No.3 11, Mast Garh, Tehsil & District Jammu

vide notification No. 1478 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

DIFW Db

(Syed Mujtaba Hussain)
Regis.t rar Administ

\""b/
o8(o9rp,, aNo: :alltlga a RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Anuj Sharma, Advocate

. .. ...for information and necessary action.

C
stri
tl

Regi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IRq <ataMe /RG/LP D,t,d,
I

og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anum Pathan

D/O Shri Mohd Ayoub Khan
R/O Potha, Samote W.No. 3,Tehsil Surankote & District Poonch

vide notification No. 1479 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ('ID

The renewal / extension of provisional licence/enrollment must be
souq®E before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed' tab; !aia)
Regis1

o8 aa(

Administradion

No: act lgB- eo RG/LP D,t,d,
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anum Pathan, Advocate

. .. ...for information and necessary action.

hit?Jq.Regi!
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No, tcl'f 6 q jc,jG/RG/LP Dated 68 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anushka Bakshi

D/o Shri Rajesh Bakshi
R/o H.No. 795, Janipur Colony, Tehsil & District Jammu

vide notification No. 1480 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed1 ;ba
Regi qlrar Administr: n

abIN„ 2'? tel - eg RG/LP Dated,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anushka Bakshi, Advocate

. . . ...for information and necessary action.

Regi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

tRY ? q'Jcac/RG/LP Dated: Og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arushi Rakwal

D/O Shri Mohan Singh
R/O Chak Rakwalan Tehsil & District Udhampur

vide notification No. 1481 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL,B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolut@final enrdtlmM
Advocate is ordered there before.

By Order

a ibNq

(Syed Mujtaba- Hirss n

Regis1

J (ba (

AdministrationT'No: =? \ (q-?C RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association1 Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge LIbrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arushi Rakwal, Advocate

. .. ... for information and necessary action.

?/it
b

minigtRegisjri

\\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Ittq8 9/ i'M/RG/LP D,t,d, 68 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashaq Hussain Wani
S/O Shri Gulzar Ahmed Wani
R/O Gool, Tehsil Gool, District Ramban

vide notification No. 1482 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollmeM–a
Advocate is ordered there before.

By Order

(sy,h M
Regis1 Administralion

b.412No: aq );lq -g cf RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ramban

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ashaq Hussain Wani, Advocate

. . .... for information and necessary action.

Regi:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

[ q'Iq e1 20C/RG/LP
a

Dated: og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ayush Bhardwaj
S/o Shri Rajinder Kumar
R/o H.No. 36, New Company Bagh, Canal Road, Jammu

vide notification No. 1483 of 2025/RC,/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollme©ar3
Advocate is ordered there before.

By Order

(syl.

*D'AdministrationF
No: 29 1 gSr qa RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge7 Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ayush Bhardwaj, Advocate

. .. ... for information and necessary action.

liRegi:
%"
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HIGH (-''OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Jeffod 9oJe /RG/LP Dated: og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Azhar Farooq
S/O Shri Mohd Farooq
R/O Naka Manjhari,Tehsil Mendhar, District Poonch

vide notification No. 1484 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

6
(Sye1

“=';O'"'"'"*'”W"
69 !62 6N, J ;ZR ( q3 - Ao .RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Azhar Farooq, Advocate

. .. ... for information and necessary action.

g?] ;II nminRegi!
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 Cl:gt 9/}bAG /RG/LP Dated: o / 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Dhanakashi Pandita
D/O Shri Shiv Kumar Pandita

R/O H.No 56, Vasik Dera, Tehsil Bhaderwah, District Doda

vide notification No. 1488 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

;71%
(Syel ltabi lalil

Regi:1

68

AdministratjonVNo, ala6\- 68 RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Dhanakashi Pandita, Advocate

. .. ... for information and necessary action.

Regist
tU
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: it( ga 'a2e /RG/LP Dated: o& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Fahad Bin Ashraf
S/O Shri M.M Ashraf
R/O Lane No. 4, Narwal Bala, Karyani Talab Bathindi, Tehsil Bahu & District
Jammu

vide notification No. 1489 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed &Gal USS

Regisl r

62l64 JaaJ

AdministrationE
No, 2(??Q'?- IC RG/LP Dated,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Fahad Bin Ashraf, Advocate

. .. ... for information and necessary action.

Regi
1){

minis ira
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 L{ {3 ©?yo2C /RG/LP D,t,d, a& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Geetanjali
D/o Shri Balram Singh
R/O W.No.2, Tehsil & District Kathua

vide notification No. 1491 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye' us\sain

Regisjrar Administra

N,: 2'lala-aLf RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Geetanjali, Advocate

. .....for information and necessary action.

kt.i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

c( g'rd?dc /RG/LP D,t,d,
a

6g 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gowhar Naveed
S/O Shri Firdous Hussain Rather
R/O Mohalla Faridiya, W.No. 16, Tehsil & District Doda

vide notification No. 1492 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

DtK??76
(Syed ljtaba Hdssain)
Registrar Administratjon

68 ja?JiM;No, al 92<- 32 RG/LP Dated:

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President. District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Gowhar Naveed, Advocate

. .. ... for information and necessary action.

Regi:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 \gS qJ~/e /RG/LP Dated: Og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Habib Ur Rehman
S/O Shri Noor Mohd
R/O Village Kathau Kathar, Tehsil- Maira Mandriah, District Jammu

vide notification No. 1493 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel taba
'gist{

ag la la6 X;No: ;27£33- q6 RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Habib Ur Rehman, Advocate

. .. ...for information and necessary action.

Reg
b

baTa Adliinist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tV gC .1 Jb,c /RG/LP Dated: 6 d 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imran Nabi
S/O Shri Gh. Nabi
R/O Usmaniya Mohalla Kishtwar, BT Ist Ward No .5 Tehsil & District Kishtwar

vide notification No. 1494 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(SJeMtat;a’ain)
Regi: r

(Sg 16? /2oA

Administration

bNo, al aRt-q & RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar
(,PC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Imran Nabi, Advocate

. .. ... for information and necessary action .

i;trMlmElisReg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tq <7 ey 2G:gC/RG/LP Dated: og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Irfana Akhtar
D/O Shri Ghulam Mohi-Ud-Din Malik
R/O Gulab Garh, Tehsil Mahore, District Reasi

vide notification No. 1495 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Cl

mlii,(Syed u ita

Regi8Lr
ar

Q&Iaa A 6Je

Administratjon

N,; ;1laqq-ge RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Irfana Akhtar, Advocate

. ..... for information and necessary action .
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 1'tgg ’RG/LP Dated o8 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ishika Sambyal
D/O Shri Devinder Singh
R/O Kehli Mandi Samba, W.No. 14, Mohalla Upperla, Tehsil & District Samba.

vide notification No. 1496 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(syJd
Regi r

'& tarA,

Administrationt'
No: :iRaqi - 6 q RG/LP Dat,d,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ishika Sambyal, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IHS?q/Jo2G /RG/LP Dated: 68 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jashandeep Kour
D/O Shri Devinder Singh
R/O VPO Raika Labanah, Tehsil Ramgarh, District Samba

vide notification No. 1498 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07..2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed
m+6

jtaba-Hus£ain)

Reg(str/ar Administra jon

N,; .2?Xd$42 RG/LP Dated: 68 1,:?1d62C P

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba

CP(, e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Jashandeep Kour, Advocate

. . . . .. for information and necessary action .

IIV
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: tq66©l9 ,24 /RG/LPr- Dated: oX 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jhanvi Sharma

D/o Shri Amit Magotra
R/o Village Bara Vijaypur Samba, Tehsil Vijaypur & District Samba

vide notification No. 1499 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye II WGa iI Jssa bn)

.egi?trar

8 lb+

Administra jion

N,; :li 9;}3 -8G RG/LP D,t,d:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Jhanvi Sharma, Advocate

. .. .. .for information and necessary action.

Regt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ lq6f--a 'o2C /RG/LP Dated: 6£ 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ketan Kumar
S/O Shri Sunil Kumar
R/O Ward No 12, Hiranagar, Tehsil Hiranagar & District Kathua

vide notification No. 1501 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel Gtab'iiI
Regi r Administra

6 d 1 '4 l£b2N„ a'?gPl- gg RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
(_,PC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ketan Kumar, Advocate

. ..... for information and necessary action.

ft
Regist ravr+Admini

L/



30

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: 1 qCa d 9621/RG/LP Dated: OQe 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mahima Badyal
D/o Shri Radha Krishan Badyal
R/o Hatta Kishtwar, Tehsil and District Kishtwar

vide notification No. 1504 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

hIv
[u{sain)(Syel hitab K

Regis1 r

a a I o? 12626 "'"'"*'"'W"No, aR & gq- ? 6 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mahima Badyal, Advocate

. .. ... for information and necessary action.

ftPIVa

=';W'"'"''';'"'?"Re



3)

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1'{63 #2'A /RG/LP Dated. ag 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mamta Devi
D/O Shri BaI Krishan
R/O Hanzal Marwah , Tehsil Marwah & District Kishtwar

vide notification No. 1506 of 2025/RG/LP dated 15.05.2025 for a period -of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

h,(Syed Fab,
strarRegi L/

6 gl oa lgoX6

Administration

}'
No: An acl;t -36 qRG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mamta Devi, Advocate

. ..... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

gac/RG/LP Dated: o& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manisha Choudhary
D/O Shri Sham Singh
R/O Barota Camp, Tehsil Ramgarh, District Samba

vide notification No. 1507 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed AWabaoBllssJin)
AdRegi:

N,.. 21% of- la RG/LP D,ted:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CP(, e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Manisha Choudhary, Advocate

. .. .. .for information and necessary action.

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tqe£ 'J$2C/RG/LP Dated: of 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manisha Gouria

D/O Shri Kuldeep Singh
R/O Bathi, Alinbass, Tehsil Ukhral, District Ramban

vide notification No. 1508 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

at%Ob
)(Syed-lWujtaba L ussaln

Registrar Administ ra£ion
h/

od log )aNo: 2qB 13 -2 6 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Manisha Gouria, Advocate

. ..... for information and necessary action.

tri rniRegi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ I'rg e dlac /RG/LP Dated: of 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohatashim Nissar Wani
S/O Shri Nissar Ahmad Wani
R/O Post Office Banihaal, Koot Dooligam, Tehsil Banihal, District Ramban

vide notification No. 1510 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

b
(Sy e dWIfetal
Regisjrar

(Sgt 6+ 19'bAG

ali
AdministrationF

No.' a139 t-28 RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohatashim Nissar Wani, Advocate

for information and necessary action

>6
FAdS; :;"’'X"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ \tl G?.l#o2qRG/LP D,t,d'
§

og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Arish Chandel
S/O Shri Mohd Aslam Chandel
R/O Sambal Near D.C Residence Tehsil & District Udhampur

vide notification No. 1511 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

INrd

(Syed ltabJ

Regis[rar Administralion1'N„ aIBan- ibC RG/LP Dated: ad 1 D1 19_aa ;

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Arish Chandel, Advocate

. . . ...for information and necessary action.

=b$174
Adniinistr! nRegi!
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [q 68 As,gc/RG/LP Dated: og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Asif
S/o Shri Noor Hussain

R/o Near Middle School Sokar, Prori, Tehsil Kotranka) District Rajouri

vide notification No. 1512 of 2025/R(,/LP dated 15.05.2025 for a period of one

Year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment£=
Advocate is ordered there before.

By Order

m%
(Syed b4ujtaba Hirssi
Regisl

M 862

Administration

\'No: 29334 -gtr RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Raj,.-)uri
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association1 Rajouri
9PC _e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. ' -
Incharge LIbrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Asif, Advocate

. .. ...for information and necessary action.

tRegi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ IQC%1 ioJe /RG/LP Dated: Og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Junaid

S/o Shri Abdul Majeed
R/o Jalalabad, Sunjwan, Tehsil Bahu, District Jammu

vide notification No. 1513 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(syJd- M
"=';©'

68 O+j2aXG

aT%
-ubsain)

Administration
%

No: al a 'If-gi RG/LP D,t,d,
Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Junaid, Advocate

. .. ... for information and necessary action.

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ It?46 Q/ J'dc/RG/LP
g

Dated: o / 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Muskan Mehra
D/O Shri Prem Kumar Mehra
R/O H.No 243/4, Shant Nagar Janipur, Tehsil & District Jammu

vide notification No. 1516 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel iain)
Regisjrar

os) [I.

Administration

§'
No, act 3 gB - e>b RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Muskan IVlehra, Advocate

. .. ... for information and necessary action.

#1

*'""$Regi:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tq?I la d( /RG/LP Dated: og 07.2026

Provisiona1 admission granted under Advocates Act, 1961 in favour of

Ms. Nafeesa Nusrat
D/o Shri Mohd Iqbal Sheikh
IUo Village Dandi, Udrana Tehsil Bhaderwah District Doda

vide notification No. 1517 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye: m)c£'IFus fain)
Regi:tr qr

.Q 164l262 C

Administration

$
No: ,283 eJ –68 RG/LP D,t,d,
Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nafeesa Nusrat, Advocate

. ..... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ ttl;tJ al JoB /RG/LP Dated: cW 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nizam Din
S/o Shri LaI Din
R/o Sehora, P/O Bishnah ,Tehsil Bishnah & District Jammu

vide notification No. 1518 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed-$?6tab£’
Regigtrar

. g \', la-;

rx
lssain)

AdministrationF
No: ,Ll 3 e't -a Gb RG/LP D,t,d,
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nizam Din, Advocate

. ..... for information and necessary action.

Reg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ItlaB diaM/RG/LP Dated: 68 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Paras Mankotia
S/o Shri Pawan Mankotia

R/o Village Amwara, Tehsil Majalta, District Udhampur

vide notification No. 1519 of 2025/R(J/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enr81iImjHIM
Advocate is ordered there before.

By Order

(Syehi©M Jain)
Regi: r

ad

Administration

}'No: 283:?? –gq RG/LP D,t,d,
Copy forwarded to the: -
1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. ' -

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Paras Mankotia, Advocate

. .. ...for information and necessary action .

Re: idl;;irlis/tkiLonLS
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \HILI Q4Jeg€ /RG/LP Dated: og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Poornima Jojra
D/O Shri Romesh Chander
R/O W.NO 7, H.No. 74, Tehsil R.S Pura, District Jammu

vide notification No. 1520 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye imac !ssain)

Regisjrar

696

Administration

[No: A'138< –'?2 RG/LP D,t,d,

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Poornima Jojra, Advocate

. . . ... for information and necessary action.

Regis r
b

F%@ 6a
.dniinigtr'a\aon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ tq 7g @{202G/RG/LP Dated: oX 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pratyaksh Deoria
S/O Shri Parjog Raj
R/O Deoray Kubbay ,Tehsil Mwh, District Jammu

vide notification No. 1521 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

riP;(
(Syed- mal [ussain)

Regiitrar Administra Pon

a o9No: 2cjB q3-'t.. RG/LP Dated,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pratyaksh Deoria, Advocate

. .. .. .for information and necessary action.

strSKdmi’IIRegi



49

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ M_/RG/LP Dated: Og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priyanka Singh
D/o Shri Jwmohan Singh
R/o Sunail, Tehsil Akhnoor & District Jammu

vide notification No. 1525 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

IIM
(Syed Mujtaba Huksain)

'ar AdministraRL e11 1 V'Og \ 6:7l2:acNo: aq Lt. 1- '8 RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Priyanka Singh, Advocate

. . . .. . for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ IRq%.4 20gRG/LP Dated
A

64 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Radhika Sharma
D/o Shri Subash Chander

R/o Ward No. 2, House No. 78, Muradpur, Tehsil and District Rajouri

vide notification No. 1526 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed

Regisjrar

F 2 a 6}

L@
}taba
Administration

§No: :29 L/o?-i 6 RG/LP D,t,d,

Copy forwarded to the: -
1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Radhika Sharma, Advocate

. .. ... for information and necessary action .

bFB

.dmi-nisRegi:
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

8 d 9oX /RG/LP Dated 68 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Radhika Wazir
D/O Shri Narayan Parshad Wazir
R/O Wazir Kotly, Tehsil Bhaderwah, District Doda

vide notification No. 1527 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sy

!gistAr: AdministrationT
No: 2 qq t 7 - ak RG/LP Dated:

Copy forwarded to the: -
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Radhika Wazir, Advocate

. .. ... for information and necessary action.
qh

Z,nEt (?g,Regi§$'
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ILt? q&/JaX/RG/LP Dated: Og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rashad Amin Malik
S/o Shri Mohd Amin Malik
R/o Chamalwas, Nixihall, Tehsil Banihal & District Ramban

vide notification No. 1531 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

1)(Mb
(Syed$iujtaba1 lssain)

\64l:IT' mm"nay-No: :IR tf,gP:g 2 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rashad Amin Malik, Advocate

. .. ... for information and necessary action.

Regi
'>£
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tb'



ie
W

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ lq86a\ ?Q,C /RG/LP Dated: o (P 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rinkash Singh Rakwal
S/O Shri Rattan Singh
R/O House No -IA, Shiv Baba Ichhia Niwas,Laxmi Puram Ext ,Lane No 2,Main
Road Chinore Jammu.

vide notification No. 1532 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B ' Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

[89/'
(Syed M ussaln

Regj 'ar Adm

odIo:; I=weNo: 2'?'i 29- 'to RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rinkash Singh RaI(waI, Advocate

. . .... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tq8J dy or /RG/LP Dated: od 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rishi Sharma
S/O Shri Krishan Kumar Sharma

R/O Plot No. 161 Ext. Janipur Housing Colony, Tehsil & District Jammu

vide notification No. 1533 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sy: lita
RegIstrar Administrajion

agNo: acluttl -LI8 RG/LP Dat,d,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rishi Sharma, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ tkg a q4£d£/RG/LP Dated: og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rohit Belam
S/o Shri Balkar Ram
R/o Ward No. 12, H.No.170 Shiv Nagar, Shiv Nagar, Tehsil R.S Pura, District
Jammu

vide notification No. 1535 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

.,„M
Regiastrar

19o£6

AdministrationTNo: aiR qq-gC RG/LP D,t,d,
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rohit Belam, Advocate

. .. ... for information and necessary action.

Regi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ tq83 163C /RG/LP Dated: 64 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rohit Sharma
S/o Shri Om Parkash

R/o Firing Lane Bhajwal, Sunderbani, Tehsil Sunderwani & District Rajouri

vide notification No. 1536 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Mcate is ordered there before.

By Order

(Sye:liM
RL e1b 1 'ar AdministratIon

No: 2 qH<t-6 Lf RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association1 Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rohit Sharma, Advocate

. .. ... for information and necessary action.

R'f
BFa

trTr'Adriririisl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION \

No: tq8y,I Joe /RG/LP

a
admissfon granted under

Dated: o/ 07.2026

Provisiona Advocates Act, 1961 in favour of

Mr. Salman Reyaz Mir
S/o Shri Reyaz Ahmed Mir
R/o Bingara, Mirpoora, Tehsil Pogal Paristan ,District Ramban

vide notification No. 1537 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syedql,jta
It eb : 'ar Administra n

.g/6718;No: a RUg g --aa RG/LP D,t,d,
Copy forwarded to the: -
1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Salman Reyaz Mir, Advocate

. .. ... for information and necessary action.

Regjstfa%dIgi%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ \A X< NPc% /RG/LP Dated: o& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Seema Naz

D/o Shri Ghulam Qadir Wani
R/o Sonder, Tender , Dachhan,Tehsil Dachhan & District Kishtwar

vide notification No. 1538 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed mad;Hl£sain)

6glMt=:F' "'"';t't""No.' ZR q3?3 rgb RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Seema Naz, Advocate

. .. ... for information and necessary action .

66
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ tll86 D/ J0%/RG/LP Dated: og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shakshi Sharma

D/O Shri Rajinder Kumar Sharma
R/O Village :lakh, Ward No. 4, Tehsil Vijaypur, District Samba

vide notification No. 1539 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Wt%;

(Syed T bjtaba Hussain)

gU’'Ad'"i"i;t'’tF"
Re

6? /ePo ANo: 29et al rg 8 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Samba

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shakshi Sharma, Advocate

. .. ... for information and necessary action .

[b$1%6
dminis ’'b'"

--\



53’

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IQ<!? dJ&/RG/LP D,t,d,
a

aa 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sharuv Sharma
S/O Shri Surinder Kumar
R/O Ward No 4, Khour, Tehsil Khour, District Jammu

vide notification No. 1541 of 2025/R(,/'LP dated 16.05.2025 far a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrotlmena=
Advocate is ordered there before.

By Order

(SyedI N aab;'IfJJ;’ain)
RegiFtrar Administra

6/2? ?8?- ?( RG/LP Dated.

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. - -
Incharge LIbrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sharuv Sharma, Advocate

. . . . .. for information and necessary action.

;TRIll#iiIIsa; n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Itt g& alivE /RG/LP
U

Dated og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shiv Kumar
S/O Shri Gharoo Ram

R/O Sadral Mohra, Bara Khetar, Utterbehni, Tehsil Barhmana & District Samba

vide notification No. 1542 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Regj r

6qlgo 96

Administration

bNo: 2c? q'?? -go V RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Samba

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shiv Kumar, Advocate

. .. ... for information and necessary action .

/Z,„ Vt/Reg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Ittg? ./ Jo2k /RG/LP
a

Dated bg 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumritka Bharti
D/o Shri Gandharb Chand

R/o Ladda,Ladha, P.O Kouri Ladda, Tehsil Moungri ,District Udhampur

vide notification No. 1544 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollmelK
Advocate is ordered there before.

By Order

(Syed' h£ssain)Fujta
trar Administrati

oJ '6P eNo: ; q (d- la RG/LP D,t,d,
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge1 Udhampur
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sumritka Bharti, Advocate

. .. ... for information and necessary action.

Regi:t§
b

min'istfation

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: icT?o ./#a2£/RG/LP Dated : og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ujjwal Bhuria
S/o Shri Parveen Kumar Sharma

R/o Meen Charkan, Smailpur, Tehsil Bari Brahmana & District Samba

vide notification No. 1545 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

a
Nb

(Syed $mtaba
Regis4traJ

b? IAt>x;

BI%
)

ussaln
AdministraHonqNo: a'?< 13- 2. RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ujjwal Bhuria, Advocate

. .. ...for information and necessary action .

Regi .dm
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

N
OF PROVISIONAL ENROLLMENT

NOTIFICATION

I ?? r 6/ 9 dC/RG/LP
q

Dated be 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Urnesh Kumar Bhardwaj
S/o Shri Bhim Sen

R/o H.No. 487, Patoli Mangotrian, Tehsil and District Jammu

vide notification No. 1546 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sy:d' Wal }sain)
Regi

ava

AdministrationT'N„ Xlg£t-28 RG/LP Dated:

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Urnesh Kumar Bhardwaj , Advocate

. ..... for information and necessary action.

RegiS1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMEN

NOTIFICATION

C/RG/LP Dated bg 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vanshika

D/O Shri Sham Singh
R/O Ward No. 12, Tehsil Ramnagar, District Udhampur

vide notification No.1547 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed Mf;
Reg et rar

'al . ? paY
Administration

$No: ai S&q-3 e RG/LP D,t,d,
Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vanshika, Advocate

. .. ... for information and necessary action .

U
#FW6

Registra rnrnrstraUon
b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tq q30/,gc9€ /RG/LP Dated: og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Sagar
S/O Shri Ram Krishan

R/O House No 154, Sec.F Sainik Colony, Tehsil Bahu & District Jammu.

vide notification No. 1549 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absol We/final enrottm}
Advocate is ordered there before.

By Order

b
hC

(Syed Mujtaba

RegiiPr
'/ lb7 pb2 G

HiHi„)
Administration

§'# 7g Bi -hq RG/LP Dated,

Copy fOIwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. - -
Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vishal Sagar, Advocate

. .. ... for information and necessary action.

B-b
'r AdmiRegi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ tV?qq/ Jeff/RG/LP D,t,d, og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Waseem Raja
S/O Shri Raj Wali Sheikh
R/O Usmaniya Mohalla Kishtwar, BT Ist Ward No .5, Tehsil & District Kishtwar

vide notification No. 1551 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye(i]tdfM#
Regt r

Or / 69 /doJ G

Administratjon

No: a'iS'qf’£2 RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Waseem Raja, Advocate

. .. ... for information and necessary action.

Reg
b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + I

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ l-lq£&{BoaC/RG/LP Dat,d' 6g 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashish Sharma
S/o Shri Vikram Kumar

R/o Village Malpur, Tehsil Bhalwal & District Jammu

vide notification No. 1909 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

,*.l&,„,
Regi; r Administra#on

e,gIs#126 aTNo: aCl g<g rGb RG/LP Dated:

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ashish Sharma, Advocate

. ..... for information and necessary action.
F)

t’'"'"' IS :1: ITfi IRegi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

ICr q G .{ ;qU /RG/LP Dated: 6& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Basu Khajuria
S/o Shri Jyoti Parkash Khajuria
R/o H.No. 8, Krishna Nagar ,Vinayak Bazar, Tehsil and District Jammu

vide notification No. 1910 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

i
(Syl :ujtib:
Regi;

.?l8oae

Mr%
Hussain

Administra#on

No: aIR SC 1+ 48 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Basu Khajuria, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

lq?7€y asK /RG/LP Dated
g

or 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kasid Niyazi Shah
S/o Shri Kousar Niyazi Shah

R/o Village Joura Kalan, Tehsil Kahara, District Doda

vide notification No. 1923 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
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U Iain)
AdministrationT

No: al gCR -le RG/LP D,t,d,

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kasid Niyazi Shah, Advocate

. ..... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 qq & q{JaC /RG/LP Dated: 6/ 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammed Harman Tufhiem
S/o Shri Khursheed Ahmed
R/o Seri Khawaja, Tehsil Haveli, District Poonch

vide notification No. 1933 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

~ F.@bi,

taba"hdgsain)
Regisatrayr '\dministrati

J 1 +126;No: ? ?(17 4 V RG/LP D,ted,

Copy forwarded to the: -

1

2
3

4

5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammed Haman Tufhiem, Advocate

. . . . ..for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IRq 7 .{ ;taG IRGILP Dated: Of 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Paramveer Singh
S/o Shri Amrik Singh
R/o Ward No. 2, Kuddhar ( Shaleen) ,P.O Dhandal, Tehsil Kasti Garh and District
Doda

vide notification No. 1950 of 2025/R(J/LP dated 17.06.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry u
Advocate is ordered there before.

By Order

(Syl [ujta
Regi Xt rar
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Administration

%No: 2qg&g’qa RG/LP Dated:

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. - '’
Incharge LlbrarYl High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Paramveer Singh, Advocate

. .. ...for information and necessary action.

RegistraKdm]
IIi:>z
isfration

%



IP
68

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: t <..dA;e /RG/LP
a

Dated: 6# 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pariyat Dagyal
S/o Shri Pardeep Kumar
R/o Kanak Mandi, H.No. EP650, Mohalla Daru Gira, Tehsil and District Jammu

vide notification No. 1951 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unlee - d
Advocate is ordered there before.

By Order

(Sye
Regi: r

68 / O 9 [ D.

AdministrationFNo: aq Sq3 -cD6 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge1 Jammu
Secretary, Bar Council of India, New Delhi

Managerl Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pariyat Dagyal, Advocate

. ..... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

oiC /RG/LP Dated: og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Kumar Padha
S/o Shri Tara Chand Padha
R/o Bani ,Tehsil Bani & District Kathua

vide notification No. 1957 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(SyedAiMb£YhLsf£i3
RegisAtrar

6€ 1oI? 1 go

AdministrationENo: gq C. 1-'8 RG/LP D,t,d,
Copy forwarded to the: -
1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rahul Kumar Padha, Advocate

. . . . ..for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 1<'9of3o2c /RG/LP Dated: og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajat Rekhi
S/o Shri R. K Rekhi
R/o H.No. 43, Sector-5, Trikuta Nagar , Tehsil Bahu and District Jammu

vide notification No. 1960 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed mba IiIIssi IIli
Regi\trar Administra

No: aR RG/LP D,t,d,
Copy forwarded to the: -

6;tl a'X

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rajat Rekhi, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lg'3 q,BIG/RG/LP
––––(i

Dated og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ruby Kumari
D/o Shri Chameli Ram

R/o Village Dei Chack, Ward No. 7, P.O Bhadrore ,Tehsil Marh & District Jammu

vide notification No. 1963 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syeld-%ban
RL e1 1 r Administr; n

,I taG aNo: a'’I e \+aq RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ruby Kumari, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: t<'q q9.ac/RG/LP Dated: ag 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sachin Kumar Choudhary
S/o Shri Narinder Choudhary
R/o Ward No. 4, H.No. 157, Govind Nagar Nowshera, Tehsil Nowshera, District
Rajouri

vide notification No. 1967 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unI
Advocate is ordered there before.

By Order

;IT?6
(Syel )

;aba hE saln

Registtrar Administra1 n

la 62No.' aq Gag-g:2 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sachin Kumar Choudhary, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

'oH/RG/LPNo Dated: a& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sakib Zabir
S/o Shri Mohd. Zabir
R/o Badhoon, P/O Badhoon ,Tehsil and District Rajouri

vide notification No. 1971 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sy1 Gb; IIu;stain)
.egisjrar Administr: Lon

\/
62 1 eq rJ BJNo: Jq C23b- Cf6 RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sakib Zabir, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

\ (6 G ul id/RG/LP
Wk

Dated 6e 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sanaha Qazi
D/o Shri Qazi Bahu Ud Din
no Hidyal Kishtwar, Tehsil and District Kishtwar

vide notification No.1974 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

(_''ertificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel us£ain)'uita
istrar Administl on

6£\bl\A62CNo: 2'R CL{1-tf& RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sanaha Qazi, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(JAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ \<.q ~4 :ZOe/RG/LP Dated: og 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sheetal Devi

D/o Shri Sanjay Kumar
R/o Village Meherara, Tehsil Bhaderwah & District Doda

vide notification No. 1985 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye1 [££sain)Tr ita
dministx'ation

No: cm Cq ? '-gC RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sheetal Devi, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ t foRd JaC /RG/LP Dated: bd 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saher Verma
D/o Shri Kamal Kumar
R/o 622-A, Gandhi Nagar Jammu, Ward No.21, Tehsil Bahu & District Jammu

vide notification No. 1969 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel na'hlllss #11)

";*P"'"'"“''’i 11

dia/ cN,: 23 4 g+ Xy RG/LP D,t,d,
Copy forwarded to the: -
1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saher Verma, Advocate

. .. ... for information and necessary action.

Regis1 ministFa



4
11

HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ in,'? 420LZ /RG/LP D,t,d, '8 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Rashid

S/O Shri Abdul Qayoom
R/O Dogiaa Hariban Thanamang, Tehsil Darhal, District Rajouri

vide notification No. 57 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

at)(a Kb
ijtaba Hussain)(Syeb

Regis LIar Administration

Dated: DO-+- Zed /No: a bbC–''-7LRG/LP
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Rashid, Advocate

. .. ... for information and necessary action.
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